
7145 Written Answers SEPTEMBER 0. 1909 Written Afempm 7I4g

(b) if so, by whom;
(e) what is the amount Involved, 

and
(d) whether any enquiry has been 

made9

The Minister of Rehabilitation and 
Minority Affairs (Shri Mebr Chand
Khanna): (a) to (d) The information 
is being collected and will be laid on 
the Table of the Sabha in due course

Refugee Families

2448 Shri Aurobindo Ghosal: Will 
the Minister of Rehabilitation and 
Minority Affairs be pleased to state

(a) whether any refugee family 
from East Pakistan has been sent 
outside West Bengal besides Danda- 
karanya during the period from 
August, 1998 to July, 1959, and

(b) if so, how many families and 
to which places9

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) Yes

(b) 2,144 families were sent to 
Madhya Pradesh, Uttar Pradesh, 
Rajasthan and the Andamans

Nangal Fertilisers and Chemicals Ltd
2449 Shri Ajit Singh Sarhadl: Will 

the Minister of Commerce and Indus-
try be pleased to state

(a) the cost of construction of the 
township for accommodating the per-
sonnel of the Nangal Fertilizers and 
Chemicals Ltd , and

(b) what is its proportion to the 
total cost of the project9

The Deputy Minister of Commerce 
and industry (Shri Satish Chandra)*
(a) The estimated cost of construct- 
ing the township, including water sup-
ply, electricity, roads and drainage 
but excluding the cost of land, Is 
Rs 242 lakhs

(b) About 8 5 per cent

Mfs Sander sad Kapoor, Delhi 
2460. Shri ML Khnda Bakbsh; WU1

the Minister of Commerce and In. 
dostry be pleased to state

(a) whether it is a fact that Messrs 
Sunder and Kapoor, Delhi, were 
granted an import Licence No 078274/ 
48/CCI, dated the 24th December, 
1948 for Rs 12,000 for Photographic 
chemicals from dollar area,

(b) whether against the same 
licence Messrs Sunder & Kapoor, 
0ombay, established Letter of Credit 
Jio 92/1559 for $1933 through the 
Chartered Bank of India, Australia 
and China, Bombay and imported one 
ton of Hydroqumone,

(c) if so, under what Import Trade 
Control Regulations such imports 
were authorised by the CHief Con 
trailer of Imports,

(d) whether it is also a fact that 
Messrs Sunder & Kapoor, Bombay, 
subsequently obtained a quota certi-
ficate for themselves against the 
said imports and imported a quantity 
of Hydroqumone from France through 
Messrs Volkart Bros , and

(e) if so, how the above quota cer-
tificate was granted by the Bombay 
Import Trade Controller on the basis 
of an earlier unauthorised import9

The Minister of Commerce (Shri 
Kannngo)- (a) and (b) Yes, Sir 
The merchandise covered by the letter 
of credit were hydroquinCne and 
sodium sulphide Information regard-
ing quantity of hydroqumone import-
ed against the licence is not available

(c) Records for the year 1948 have 
been destroyed and the information 
asked for is not available

(d) No quota certificate against the 
said import of hydroqumone has been 
issued to the firm by the Joint Chief 
Controller of Imports, Bombay How-
ever, the firm’s application received 
in the current period for establish-
ment of quota on the basis of import* 
of hydro-quinone, valued at 
Rs 1,50S|- from U.SA made at
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Karachi port, has been rejected on 
the ground that this is a ‘Nil’ item.

(e) Does not arise.
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Dandakaranya Development Authority
2482 Shri Sanganna: Will the Min-

ister of Rehabilitation and Minority
Affairs be pleased to state.

(a) whether any roads belonging 
to the Government of Orissa have 
been taken over by the Dandakaranya 
Development Authority for develop-
ment;

(b) if so, what are those roads; and
(c) what is the cost for the deve-

lopment of those roads?
The Minister of Rehabilitation aad 

Minority Affairs. (Shri Mehr Chand 
Khanna): (a) to (c). Yes. The stretch 
of road from Kota to Malkangiri—a 
distance of 56 miles—has been taken 
over by the Dandakaranya Develop-
ment Authority from the Government 
of Orissa for being upgraded. The 
estimated cost is Rs 36 lakhs.

In addition, portion of National 
Highway 43 in Koraput District and 
the road from Papadhandi to Likma 
are also to be taken over for being 
upgraded. A new roafl from Umar- 
kote to Erla on the Madhya Pradesh 
border, is also to be constructed to 
connect Umarkote with Amraoti in 
Madhya Pradesh.
Publicity for Dandakaranya Scheme

2453. Sbri Sanganna; Will the Min-
ister of Rehabilitation and Minority 
Affairs be pleased to state*

(a) whether any provision has been 
made m the budget of the Danda-
karanya Development Project for 
publicity;

(b) if so, to what extSh?;'
(c) whether any subsidy is given 

to any local papers; and




